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BEFORE THE NATIONAL GREEN TRIBUNAL

. EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:
M.A No. 39/2024/EZ
in

Original Application No. 144/2023/EZ

ue Mail Dated 7th February 2023 titled

blished in Aven :
s adding to Pollution level in Riyer ;

News item pu
Industrial Waste

ujamshedpur:
Subarnarekha".
AND

Member Secretary; Jharkhand Pollution Control Board & Ors.

..Respondents

AVIT FILED BY DEPUTY MUNICIPAL COMMISSIONER, MANGO
ARKHAND, (i.e. RESPONDENT NO. 3

COUNTER AFFID
NAGAR _NIGAM, JAMSHEDPUR, JH

HEREIN).

T L/
|, KRISHN KUMAR, son of M&Waged about 44 years, by

Religion - Hinduism, by Occupation - Service under Mango Nagar Nigam in the
office of Municipal Commissioner, Mango Nagar Nigam, Jharkhand, having its

office at Jamshedpur, District — East Singhbhum, Jharkhand, Pincode - 831012,

do hereby solemnly affirm and state as follows:

1. That, | am the Deputy Municipal Commissioner, Mango Nagar Nigam,

Jamshedpur, Jharkhand, (Respondent No. 3 herein) and that | am aware of
the facts and records in the instant case and have gone through the

allegations and contentions in the Original Application as such | am

scompetent to make and affirm the instant Affidavit

DIESH

MAK AYAN

ANy O
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_ That, | am 2 law-abiding Citizen of India and very much respect the

Cconstitution and Judicial System of India.

nce and in compliance to the order dated 08.05.2025 of the

t Original Application this Counter Affidavit

_ Thatin pursud
Hon'ble Tribunal in the instan

is being filed by Municipal Commis
No. 3 herein.

sioner, Mango Nagar Nigam,
Jamshedpur, Jharkhand, Respondent

_ That this affidavit is being filed for bringing necessary facts and statements

on record for just and proper adjudication of this case.

_ That in compliance 0 the said order dated 08.05.2025 passed by the

Hon’ble Tribunal, | am filing this Counter Affidavit and most humbly state

the following facts:

nder Mango Municipal

e Construction of three STPs is proposed U

Corporation.

S Engineers India

o DPR has been prepared by the selected agency Ni

pyvt. LTD. and the same was been sent to the Urban Development

and Housing Department for Technical Clearance.

o STPis to be constructed at three places namely 1.) Chanakyapuri, 2.)

Laxman Nagar, and 3.) Baikunth Nagar.

e Technical approval has been received from the Urban Development

and Housing Department for the estimated cost of the scheme atRs

2 2.7,10,000.00/- (Rupees Seventy Two Crores Twenty Seven Lakhs

et |
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By letter no. 1938 dated 20.12.2023, letter no. 252 dateq

18.04.2024, letter no. 1059 dated 11.06.2024 and letter no. 928

dated 12.06.2025 of the office of Mango Municipal Corporation, a

request has been made to the Urban Development and Housing

Department to provide allocation of estimated amount which is yet

to be received.

e As soon as the aforesaid fund will be received, the work for the

construction of the 3 proposed STPs will be started.

A photocopy of the said letter no. 1938 dated 20.12.2023, letterre—252

-  letter no. 1059 dated 11.06.2024 and letter no. 928

dated 12.06.2025 are annexed herewith and collectively marked as

Annexure - A.

6. That, this Counter Affidavit is filed bonafide and in the interest of justice.

It is therefore prayed that Your Lordships, may kindly be pleased to accept

the instant Counter Affidavit.

7. That the answering respondent seeks leave 10 file any further affidavits, if

required, as per direction of the Hon’ble Tribunal.

8. | state that the statements contained in paragraphs Nos. 1 to 4 are true to

my knowledge, and the rest is/are my respectful submissions before this

Hon’ble Tribunal.
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VERIFICATION

| KRISHN KUMAR, son of 8 humath oot N—"{"j’é"aged about 45 years, by

Religion - Hinduism, by Occupation - Service under Mango Nagar Nigam in the

office of Municipal Commissioner, Mango Nagar Nigam, Jharkhand, having its
office at Jamshedpur, District — East singhbhum, Jharkhand, Pincode - 831012,

is filing this Counter Affidavit.

Date: 26 4 2L(
P|ace;j’a'luf}\°

Identified by me:
(%)
\9%5 '}( Advocate

10 be true by th' execut
entifled oy Sri. G »
-1 yama —-r-‘ﬂ‘l‘mj

| R

[ )
RUPEES FIVE :
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M-A 0‘35’ Pop i "c@/ Appellate Jurisdiction

O-A. Mo ol Lady ot 202> [EZ

Crimina! Revisional

EAST

TH
Daved 7 FEBRUARN,  Appellant

N ews TTeEM ?UB\;:LHED IV Avenve ™MaTL
. ApoING To Pelitioner

1)
5053 TETLED * TasSHEDPUR ; InnOSTRIAL WACTE
PolLuTTon LEVEL TN RIVER. - -Versus-

S UBARNAREXNA™
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Opposite party
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Ane— Respondeak. Na:3.,. 14 ¥ i
tgam | Jamthedpax

Vakalatnama on behalf of.M ) "y e
uniaip Commiscionay, Mango N
s Vakalatnama )/We appoint the Advoc’ates Pleﬁadersar%%?below or any

for filing the memorandum of appe iti
ppeal or petition in the above

em as my/our lawful Advocate or Advocates
. . for entering appearance
rguing the same for depositing or Withdrawing any money in

ection therewith, for moving the C-ourt’ in:an'y matter connected therewith for preparing the Paper Book in
petition-etc. on my/our. behalf for filing or taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suils, appeals, petition etc. for signing
and filing the petitions of compromise in connection with the said matter and for taking copies of paper from the
Record and I/We further say that any act done by my/our said Advocate or Advocates or by any one of them
r accepting this Vakalatnama, shall be considered as my/our own true and lawful act.

e further hereby agree and undertake to pay the said Advocate or Advocates his or their fees as
s that may be necessary to carry out the requisition of the Court and otherwise to
Advocates to conduct the case properly, failing which the said Advocate or Advocates
liberty to withdraw from the further conduct of the case. .

all men be these presents that by thi

one of th

matter for appearing and conducting and a

conn
the case and for putting in papers.

afte

And /W

settled and all others sum

enable the said Advocate of

after notice to me/us will be at
IN WITENESS WHEREOF l/we sign and execute this vakalatnama, on this the ...

(. SuUnE,. 2025

paaeiee

NAME OF THE ADVOCATE

uPThA KP‘MM,.
ADNO AT E

CupebRA &

HT1en Covryr AT CALevTTA

M- 3595 ¢34095
Ermcs| Td - C‘-a kamal: \0 @.%m&i\' (om

C} Scanned with OKEN Scanner

et

@ Scanned with OKEN Scanner

M ~——



C} Scanned with OKEN Scanner



